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[Mr. Chairman.]

a good man; he was an institution in
Banaras. Judged by any standard of
human achievement his life has been
a productive one. He was one who
fought for the renovation of our cul-
ture. He believed in concord with the
past as well as freedom from the past.
I have no doubt that his writings will
be read by us for many many decades
to come. They are useful and they
emphasise what may be regarded as
the true spirit of our culture and are
intended to further human solidarity
on the plane of mind and spirit.

I would like you to stand for a
minute in his memory.

(Hon. Members then stood in silence
for one minute.)

THE RAJGHAT SAMADHI (AMEND-
MENT) BILL, 1958

Mr. CHAIRMAN: We have got one
hour for this Bill and I hope that the
Members who take part in the discus-
sion will be careful and see that it is
completed by one hour otherwise by
the time you exceed that one hour you
wil] have to trespass into the lunch
hour,

Tee MINISTER or WORKS, HOUS-
ING anp SUPPLY (Smrt K. C.
Reppy): Sir, I beg to move:

“That the Bill to amend the Raj-
ghat Samadhi Act, 1951, as passed
by the Lok Sabha, be taken into
consideration.” :

This Bill is a very simple one and
I do not think any elaborate remark
on my part is necessary in order to
justify the same. The Act was passed
in 1951 mainly for the constitution of
a Committee to look after the preser-
vation, maintenance and the adminis-
tration of what has come to be known
as the Rajghat Samadhi. At the time
the Act was passed this Rajghat
Samadhi was within the jurisdiction
of the New Delhi Municipal Com-
mittee. Since then, as the House is
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aware, the Deihi Corporation Act has
been passed and that is the reason
why one of the amendments has
become necessary,

Section 4 of the Act relates to the
composition of the Committee. It says
that the President of the Municipal
Committee within the local limits of
whose jurisdiction the Samadhi is
situated shall be ex-officioc member of
the Committee. One of the amend-
ments sought to be made is that
instead of the President of the New
Delhi Municipal Committee, the Mayor
of the Corporation shall be ex-officio
member of the Committee.

Then, at the time when the Act was
passed in 1951, there was only one
House of Parliament and the Act pro-
vided for two members of Parliament
to be nominated by the Speaker. Since
then, as we know, we have two Houses
of Parliament and it is very necessary
that both Houses, of Parliament should
be represented on this Committee.
According to the convention that has
grown up, on all statutory committees
the proportion of representation of the
Lok Sabha and Rajya Sabha is in the
ratio of 2 : 1 and it has been consi-
dered desirable that instead of two
nominated members on this Commit-
tee, provision be made for three mem-
bers, two from the Lok Sabha and one
from Rajya Sabha to be elected from
among the members of the respective
Houses. The Rajya Sabha Secretariat
drew our attemtion to this necessity
and also suggested that we should
take early steps to introduce an
amendment to this effect.

Then, Sir, while the Act of 1951
provided that the nominated members
of the Committee would continue to
be members during the pleasure of
the Government no stipulation had
been made as to the term of member-
ship of the persons nominated by the
Speaker. The Committee on Subordi-
nate Legislation in its first report to
the Lok Sabha in 1957 said that it is
very necessary to specifically state as
to what would be the tenure of mem-
bership of these members of Parlia-



3901 Rajghat Samadhi

ment and it has been considered
desirable that their membership of
the Committee should be made co-
terminous with their membership of
the two Houses.

Sir, it is for introducing these three
simple amendments that this Bill has
been brought forward and, as I said
in the beginning, no elaborate speech
on my part is necessary and I hope
that it will get the approval of the
House.

Mr. CHAIRMAN: Motion moved:

“That the Bill to amend the Raj-
ghat Samadhi Act, 1951, as passed
by the Lok Sabha, be taken into
consideration.”

Suri PERATH NARAYANAN NAIR
(Kerala): Mr. Chairman, as the hon.
Minister has explained, the scope of
the Bill is very limited. The compo-
sition of the Committee set up under
the principal Act is sought to be
modified and enlarged. Instead of the
President of the New Delhi Municipal
Committee, now that the Delhi Cor-
poration has come into being, the
Mayor will be the ex-officio member
and instead of two members of the
Lok Sabha nominated by the Speaker,
hereafter, in the Committee, there ill
be three members elected from both
Houses and the number of non-offi-
cial members in the Committee to be
nominated by the Central Government
has also been increased to four. In
the result instead of a nine-member
Committee we will have an eleven-
member Committee.

Now, I do not feel I need go into
the points that have been raised over
the provisions of this Bill, whether it
is desirable that seven members out
of eleven on this Committee must be
nominated, whether this elective prin-~
ciple which has been adopted in this
Bill for representation of Parliament
on this Committee is a continuing
principle applicable to all other cases
and in all circumstances or whether
it is necessary that the name of this
Samadhi must be changed from Raj-
ghat Samadhi to Gandhi Samadhi.
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Now, Sir, it is rather sad to contem-
pliate that eleven years after the pass-
ing away of the great leader we are
stil]l debating in this Parliament and
outside whether his samadhi must be
called Rajghat Samadhi or Gandhi
Samadhi. The living memory of that
great leader has yet to be given con-
crete shape and form and the com-
memoration monument has yet to take:
shape. I am aware that the hon.
Prime Minister has explained to the
other House and also to the nation the
circumstances which have led to this
delay. The question of a memorial
to the Father of the Nation in the
capital city has aroused widespread
interest and there have been differ-
ent opinions as to the form this
monument must take, whether it must
be some huge ornate structure or
whether it will be just sufficient to
have some symbolic representation of
his great ideal. All that is there.
Designs had to be invited; experts
had to be consulted; and inevitably it
meant delay but it is now eleven
years after the passing away of the
leader; in fact, it is well nigh 12 years
which according to Harshdharma
represents a purushandhara. We of
this generation have a special respon-
sibility to see the commemoration of
the memorial in our times. I

say
this because we in this generation
have living memories of that great

leader. It is a great memory which
does not require to be repeated here;
it transcends all party considerations.
It is true that some of us who began
our life in the fight for the nation
under his banner find that his ideo-
logy has mnot been satisfying in
some vital respects. We have
not been able to accept his ideo-
logy in all its implications. It is true
also that some of those people who
take the name of Gandhiji ostenta-
tiously on their lips do so out of
purely mundane considerations. But
that apart, his memory is cherished
by everybody in India, not only in
India but outside also—the memory
of the great leader who gave self-
respect to the people of India, the
memory of the great leader who put
fight into the blood of the whole
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people fighting for the freedom of |

the country and in that process put
fright into the minds and hearts of
the imperialists and colonialists. Now,
it i3 up to us of this generation to
see that this living memory is given
some shape. That living memory is
already passing into  historical
memory; that ought not to be. Now
that a design has been agreed upon,
now that estimates have been approv-
ed of, I think we must give the go-by
te that sort of, what I consider to be,
a leisurely attitude in regard to this.
People from all parts of the world
come here and 1t is up to us to see
that we give some fitting shape to the
memory. Of course, whether we
have a big huge structure or whether
green grass with smiling flowers in
the cool morning breeze is considered
sufficient to perpetuate his memory—
of course lesser mortals would require
something more visual-—that memory
must be brought home to the rising
generations. So, my point is that we
must hurry it up.

I have only two other points to
make in regard to this. I have been
to the Rajghat Samadh: and mention
has already been made that there are
certain cracks in the cement structure
there. The surrounding areas are
being put to all sorts of uses by all

sorts of people. It requires to be
looked into. Also there are some
platforms there and there is some

grass and all that. The whole thing
requires to be kept more neatly and
tidily. It has also been brought to
the notice of the Governmemnt about
some real grievances which some of
these people who have bheen appoint-
ed to look after the Samadhi feel in
the matter of their dress, emoluments
and other things. And also in regard
to the selection of those people, to
whom we entrust the responsibility
of looking after the whole Samadhi
and taking visitors round or pilgrims
round and all that, there has to be
some little more consideration shown.
That is all what T have to say. I
support thig Bill.

|
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sit I@FRT qraaw (L) o
AT garafa o, ot faga® ga &
a4 g €, W H FAA
@hE Fal § | @ne #7d g qR
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agt, 9 a1 gg 4 fava 7 sfqa
TrwsY |rE F, S 5 AgTew TR &
oF qUA YA 9, uF 97 fgrgeam
Zrgrg | fasar g7 1 ot 9 % a9
aF WPTAT AT F Iy I, AGTHT ST F
IFTL FT OFH G @, WIHATR
T AR Tt off & = & gravy §
IR AT fead faell 3 1 SR
@ gAY 9T 91 TE 1 qaaifad
g1 Jrem &, S9% gFaY ¥ gue 39
fa wwe 69 § 1| I arae greET
qiser 2@T § W I9 wizd % fawg 7
FEI7 a3 w1 § % ag Afew sga &
7w (ugly ) &% I™T SAH
gy e Fg 1T § —HR 39 Higw § qg
frefmdfrgraamaran @
§ W& IgY AFTAT Y T A T =T
faqx ®ie Far A JWT T w®y
AT FA F & | gITF 49 I9 iz
®1 Q1 AET § WX I grET § Fg @
FFAT g, TG | 9% qTT I FEM AR
g1 FET 5 qF qAe 4rE 99
TgTeAT At & qrdy fRdt fa=nt w1 w9
@ § A WY WErEY #1 qg IEY
a1 9rfed 1T 39T 91feg fF gaw
g AF gL & |

gz fawg qar &, frgdr v gvamy
7q AW & Fife-FIfE Tt & geq
FE, qraral & § Ak gmfy § fax §
T TARE A TET WeAT wEd gy
Tfgd S 5 wa 1 frg g, 9gF odr
AEFE 9F= AE} g qried fomy fa
frelT & weFIO F wEE EN) o
#7 Fgr, wgrer At wrr # qfq g
fegeam & 709 & 0d7 Al g §
G A F T AT Y FY AR GI A T
wfafafe 4 1 sef aF zfdere & 77
1 § ar St Fiet g ghvera & otAwr
g 99FY famr o3 7 P aFar g fF oA
g afz et A fergmm F T0e 3 10w
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AT gEt § @t A F Gy qrd
ary T fe@r qU, a1 ag WETAT
st 4, afx fFdY A complete
identification with the lowest
and the lowliest & fear
g1, JY 98 FRTET S 7 vy fwar ar g
%G FTOT ¥ |§ qg Ryeq1 & 5 afy
F1 s vyt g foaw 5 fegsam
¥ @ armw & vadw wiafafa &
7 ¥ g Wik e Ao 71 9ww
T g1, uar A g fagq fFoawm
99141 1 997 ST g7 97 4l @y
AT-NFT qaq &1 | FZ7 FT AW Aq
TR

WS W ¥ 3g Fa1 91 & fF gw "y
SfY &Y qAF T R E; & aFaT 8 H IW
fawa & agt T A€ ARAT, 0] 9@
g HETAT ot & gfy AR @d
g "1 I Ufiar #7a §, @ O
foar & w9 7 ag gamar ¢ f @ e
F W9 AT T AT § I8 37 v F
FIC & | 79 T F 7 gy fear g,
$ TG T & 7Y AT FIFIIIET §,
Tqez-AT § A1 I PG IR, T8 I
3§ | IEM g fa% w@aAar & @
&, IFA AT W FE & TQADY
¥ AFT Q@TTT TG @A & gl aF
FHTY AT <9iA foar | ag a=w vl 7,
g UF uF ¥ AR fyar §, fad s
27 are foar & 7Y, #9ifs o F T
fyar &Y 9g3 & TG Ig SET A W
aF FT G 2 §, Ig Wt & oy &Y
g a¥A §F9l ast aF g TEA(
T FLAT | 7 gar fag uF A
o W | safag afs g8 wrEat #aw
stifaq <@y dveq €, &fg @g W=
TUTE AT §, A% ITHT AL FIE TATH
g g o @t fr g gy e R/,
qg TTGE @A arEl ¥, &AW fod
F27 o7 aTell ¥ Fear @ fF 9T,
fergeam qar §, fergeam &1 weR
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FT AT g § AT gFTAT AT AL AT
TEQT A & 1wt it fadk fgegEaT
& WY 4 | Wy &G A Fdt 937 Fravr
T I q51 AYAT YA 3 O oA
FC T & 1 fggaam 7 7 ® AR
fergeaqm & TTGT A FT FEIA AT E=4T
T w7 7 7z Fad @ Foafe § g
A FT JIT F TFHT q7 98 ATH ATH
&Y Far WY WX Fgr FT oy A
g & qga s | A ad wrfEy
AT | AT A gfAAT wgreT e
FY 9T &, @y gfrar anfer wr qEn
& | wgrer ahfr & A & faarr W
ey Ted & gfmar = arfa wrow &R
arely 74t &, ag " gfamr 7 W foar
£ | THfY AT § WEreAT ey fach Weg-
forar & =Y €, @ T gfran & w5 A
&ferra off wroa w T% § ) watem &
NTgAT FET 6 g wreE qa-gd
FTE

Mgr. CHAIRMAN: This

memorial meeting.
ing a Bill.

is not a
We are discuss-

Sarr DEOKINANDAN NARAYAN:
There js a controversy going on out-
side.

Mgr. CHAIRMAN: We have nothing
to do with that.

ot IR ArOaw o ar &
ATHAT FEIT 5 T8 garfyy a¥ eq1is
QT 71, Y fgrgeara F fag Q s
2 g, I ay gfhar & f9, g
o ara ity & fag fr s &
T uraT w3ar § 5 g 7ot weren
A TR ROy dfeq JTge=Te
S 27 T =T AA )
Surt MULKA GOVINDA REDDY

(Mysore): Sir, this Act was passed
in 1951. It would have been bhetter

., going to be put
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if the hon. Minister who moved this
Bill for our consideration had stated
about the working of this Committee,
the decisions taken by the Committee,
the progress achieved so far, etec,
and then we would have been able to
know whether this Committee had
done any commendable work or whe-
ther the work of this Committee was
very slow. Judging from the criti-
cisms levelled against this Committee
or against the Government, we

can
understand that much progress has
not been made, and some of the

Members who have preceded me have
already stated that nearly eleven to
twelve years have passed and no
fitting memorial has so far been
erected to the memory of Mahatma
Gandhi, the Father of our Nation.

Sir, we have today in India another
great structure, the Taj Mahal, which
reflects the great love that Shah
Jahan had for his wife. Similarly,
the structure or the memorial that is
up for Mahatma
Gandhj should be fitting, it should
convey the teachings of Mahatma
Gandhi, and it should convey the
principles for which he stood, that is,
truth and non-violence. It should be
simple, it should not be gorgeous, so

. that we will be doing some justice to

the great soul.

Coming to this Bill, Sir, some alte-
rations have been made with regard
to the constitution of this Committee.
The representation that was given to
Parliament hag been increased from
two to three, two for the Lok Sabha
and one for the Rajya Sabha. The
relevant sub-clause, sub-clause (d)
states:

“three members of Parliament of
whom two shall be elected from
among themselves by members of
the House of the People and one
from among themselves by mem-
bers of the Council of States.”

The amending Bill gives power
this House to elect one member
this Committee.

te
on
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In this connection I would like to
state, Sir, that whenever a represen-
tative is elected from the Council of
States, many a time it so happens
that the ruling party is represented
on such committees. Particularly on
committees of this nature where the
question of the ruling party or the
Opposition does not arise, it would
be better if two Members are allowed
to be electeq from the Rajya Sabha,
so that one from the ruling party and
one from the opposition are repre-
sented.

SHrt AWADESHWAR  PRASAD
SINHA (Bihar): The election is
always by single transferable vote.

Dr. R. B. GOUR (Andhra Pradesh):
And proportional representation also.

Sart MULKA GOVINDA REDDY:
All elections to committees are by
proportional representation and pre-
ferential system of voting.

Dr. W. S. BARLINGAY (Bombay):

The ruling party is fairer to the
Opposition than to itself.
Mgr. CHAIRMAN: He is a new

Member and he does not know it.

Srri MULKA GOVINDA REDDY:
I would be very glad if they are so
generous but at certain times I am
not seeing it.

Sur1 B. K. P. SINHA (Bihar): One
clarification from the hon. Member.
He seems to be very solicitous about
Gandhiji, his teachings and other
things. Does he want that those who
repudiate Gandhiji and Gandhism
should also be on that Committee?

Sert MULKA GOVINDA REDDY:
1 must point out with regret that the
so-called ‘chelas’ of Gandhiji today
have forgotten what Gandhiji has
taught them,

Sart H. P. SAKSENA (Uttar Pra-
desh): I think the sublimity of the
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MRr. CHAIRMAN: It
that side first.

came from

SHrRi MULKA GOVINDA REDDY:
Regarding the non-official element
that is to be nominated by the Gov-
ernment under this Bill, the number
is going to be increased from three to
four. I would suggest that instead of
four non-officials being nominated by
the Central Government, the number
could as well be reduced to two, and
representation of Parliament may be
increased to five, so that three Mem-
bers from the Lok Sabha and two
from the Rajya Sabha may be elected
to this Committee—and the Chairman
ig going to be nominated by the Cen-
tral Government,

Sir, if the Government makes these
slight alterations which I have sug-
gested in the Bill, I think it would be
acceptable to all the Members of this
House. I would therefore earnestly
request the Minister concerned to
give his thought to this matter.

Thank you, Sir.

SHrr N. R. MALKANI (Nominat-
ed): Sir, originally I had no intention
of speaking on this Bill, but after
hearing my friends here I was tempt-
ed to add a few words.

Sir, I was in a sense closely con-
nected with the Gandhi Smarak
Nidhj as a Deputy Director for about
three years, and in that connection, 1
think in about 1953 or 1954, a small
Committee was appointed consisting of
Kakasaheb Kalelkar, Devdasji and
myself, to prepare a kind of a plan.
Though we were laymen, we were
still keen about it and we actually
went to the Central P.W.D. about a
dozen times calling on the Executive
Engineers or Superintending Engi-
neers. Naturally we gave more than
two months to this work and we
actually prepared two or three plans
out of which one was selected and it
was also approved. Then, suddenly,

occasion does not require that sort of | somehow a change took place and

statement to have been made.

votes were taken and we lost our plan
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by one vote. When two designs were
shown in the Central P.W.D.—the two
designs and models were actually put
on the floor—votes were taken and we
lost by one vote. But whether we
lost or whether we won, the design
which was approved was not put into
effect at all. Then, suddenly a2 num-
ber of letters were again being written
to me and Kakasaheb, and I mysclf
sent my own suggestion. That went
on for a couple of years.

May I say, Sir, it js very unfortu-
nate that in India that tradition of
architecture is almost completely
broken? I could not find an architect.
I could find a person who could put
up a temple. I brought some persons
from Kathiawad, I brought some from
‘Kutch, from Saurashtra and from
Gujarat, and 1 put them here in the
‘Sangraha to give me a plan. They
could not give me a plan. So also the
Central P.W.D. They were all civil
‘engineers miscalled architects. There
are no architects in India. I must say
that it is a very sad thing that in
India, with its wonderful and magni-
ficent tradition of architecture, today
that tradition has completely broken
down. We wanted a very simple
plan, as we all know, and it has taken
us eleven years to get a plan which
is approved, but which I have not
seen. If the models are placed in
Parliament, I would see them. What I
want to say is, unless somebody is put
in charge—in full charge—it is of no
tise. He may be in the Committee or
he may not be there. It was not done
then because nobody was in charge of
it. Even today there is a Committee,
but nobody is in charge of it and
mnothing will be done. I do not think
‘that charge will be given to the
CP.W.D. in this matter. The need iz
for the appointment of a person for
this work and the Nidhi should be
-associated with this work. Some per-
'son should be given this work and
none else, and with a kind of injunc-
tion that the work must be finished
within a couple of years. The Com-
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be given to the CP.W.D, but to the
Nidhi.

Another thing which I wanted to say
is this. We visit Rajghat very fre-
quently. Not only do we visit, but
the whole nation visits it. Distinguish-~
ed people come from abroad and visit
Rajghat. Whenever 1 gp there, I
love to go round the garden and I
like to lie on the grassy plains there.
It is very beautifully made out. But
so far as the structure is concerned, it

is so insignificant, so cheap, so
unattractive

SHrr H. P. SAKSENA: So simple.
Please add.

SHrRI N. R. MALKANTI: I do not
deny that. But do you deny what I
said also about it? Distinguished

people come there, the whole nation
goes there, to pay their respects. Some
portion of the structure appears to be
too simple, too cheap and too unat-
tractive. I rather think that this
structure should be replaced by a
better, nobler and more elegant one,
worthy of the Father of the Nation.
Today, to my mind, it is unworthy of
the nation. It must be replaced as
soon as possible. It can be done unly
when certain persons are put In
charge with marching orders to finish
it in one or two years, as the case may
be. As far as I know, we have not
spent crores of rupees on it; we are
going to spend only a few lakhs. This
can be done and should be done as
early as possible,

Surr BHUPESH GUPTA  (West
Bengal): Mr. Chairman, 8Sir, I am
very glad that now under this enact-
ment, a Member of this House would
be associated with this Committee. I
never liked the provision in the original
Act which said: "two members of
Parliament nominated by the Speaker.”
Well, with all respect to the Speaker,
I think, Sir, that when Parliament
nominates anybody, we should be
placed on the same footing and in the
same category and it might have been

‘'mittee may carry on the work later | ‘as well provided “two members nomi-
.on, but the building work must not ' nated by the Speaker and the Chair-
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man.” I do not know why that was . and he made a suggestion. My ans-
not done. Maybe, he would nomi- | wer to him is, if that were to be the
nate them. That is not the point. | qualification, if Gandhiji's salutary,

I am talking in terms of a certain ap-
proach. Therefore, it is a good thing.
As far as the election is concerned,
I do not know about the other House.
In principle, election is good. But as
far as our House 1is concerned, we
should be quite satisfied even if it is
nomination by the Chairman. That is
not the main point for us. Sometimes,
having regard to other considerations,
maybe, a person who is above party
politics will do much better justice to
the proposition than it is the case,
quite apart from individuals. There-
fore, that is not at all the main point
for us. But I like that a Member of
the Rajya Sabha should be associated
with this Committee and it is for the
Government to consider this. Now that
it will be election in this House, I can
only appeal to the Members opposite-it
will be for them to consider as to how
best this election should be effected.

1 was a little surprised when the
hon. Member from that side raised a
question as to whether we on this side
of the House who are alleged to have
repudiated Gandhism are entitled to
be elected. Well, when people are
elected to some committeas, I do not
know the norms which the hon. Mem-
bers go by. But then, Sir, I think it
is better to judge people by their
present standpoint rather than by their
past affiliations. I think it is better
to choose people who stand by all the
ideals rather than people who have
discarded these ideals. I may put it
that way. Therefore, let us not
introduce this controversy. After all,
the country knows as to who stands
for some of the good and noble
preachings of Mahatma Gandhi and
who does not.

AN Hon. MEMBER: You stand.

SHrr BHUPESH GUPTA: This is a
well-known fact in the country today
and there should not be much dis-
cussion over it. We wanted to avoid
a discussion, but the hon. Member has
got provoked—I do not know why—

66 R.S.D.—2.

-

noble and humane preachings are to
be the qualifications and there is
adherence to them in terms of human
well-being and other considerations,
we, from this side of the House, can
perhaps put in a stronger claim than
many Members opposite, although we
have undoubtedly ideological differ-
ences in certain other matters. Sir,
this is the point.

But we are not at all happy at the
manner in which this thing is being
handled by the Committee. Why is
this slow progress there? Why should
there be a feeling that this Commitiee
is not doing much work? Why should
there be a sense of disappointment
and sore over thits matter when so
much of human sentiment and feelings
are involved? It was possible for the
Committee to act much more prompt-
ly, with greater imagination, and to
translate the feelings and sentiments
about this matter into actual deeds by
some correct type of action—and
timely action. I hope, Sir, now that
the Committee will be somewhat
shaped and changed, it will take into
account the feelings of the people, the
criticisms that they have made, their
sentiments and all that, and evolve a
live course of action which will be in
conformity with the wishes of the
people and will wundoubtedly be
worthy of the great traditions and the
memory that we are going to com-
memorate.

site it arfast fanw (ST wda) ¢
TaTafq wgray, 39 fagas &1 999 &
AT FT AT 52T 7
Dr. R. B. GOUR: When hon. Mem-
bers speak in Hindi, they speak for a

longer time. It is better that they
speak in English.
siwmAt afasht fam . saw AA

FIE TqvTT TEY &
Mr. CHAIRMAN:
take a long time.

She would not

.
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sttt arfasft frm 4416, siram,
qg (A34F AgT & MAEAF § A 59
ar | 13 37 T 43) g a6 5 g947
qegrs v fAg 1 ngEqe gig afed
fed 907 | ww wafs faxgaeg ez
faam werear aidt w1 fadwa go 90 A9
g 46 &, 79 IR T =T FY ATFRX
®9 &7 FT & WIS T Igd T8 &Y ar
ST =TT °7 )

ST, 737 F I WA FaAT
TG FF SgT 98 THRE 9gT g 4,
QAT HT ATARTL AATAT (0T, A2 T
gratg ardt St & g fagreay w7, faTa
Fom gfmar &1 ua 7€ zfer fieft §
I AT § wagy fefoaz far omg
A 5 9&77 ¥ fpar srr f5 wad
TTF FT QT & AN ¥ gag A 8
HTEAT 97 STH | 354 /1 &7 AT9 |
TAT AT &gAT AT g fF oW av
TE TATF q99 AT 77T &, IAF [TATRY
O AT ) FENTE | AgUF FE T@H
TR AN HE I g awz a4 @Y
d W AgET & A Ag faemAr
181, afer gafaa o framge ¥ &Y
5 9% HeAM T & Hre A T AT
'l F avdr sgiwfa wfg w79 §
SAFT TAATT TEEqT, AT AT AT
A7 S aaF famdfy €, A gy ATHA
AT =T § W IHFAT ey g Fraw
ST FA1fEA | A AT B TE AT
w7, FRad & qarqn @0 & Famr S
feeg et =t Fr A FFAT AT AT
HT U AYAT §, FT TF FraT AT T
g afe Saer zm ot 7 g7 T fFar A
AT AT e &, 39FT g9 {0 T &7
& | fa gAY uF qra #F HF -
7 7oAl Ay 7 e oAy 9ty
g 7 &/ 7g FgaT w1 g f5omir agy
HIEAT ¥ 38 A1 F HAT AT FHAT
&, #ifE agt 9T wfl A1 ¥ Fravvag

3
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| & g 7 st A afirt 7 2
a7 agAT S W § A W At
&1 g TR AT, FT AWM AT FT 9
FAITF g9 F7 dATT & AT, 47 I
A UF qgT TS THET @V g1 A14AT
7z Fg7 § 75 w9 Wy 487 gTraT aur
AT A AT ST AT F7 AF7 g5 FAST
Far$ W1 vEr g, few & fau waw ¥ 7g
fastares arrat oot &, 9 97 AR &1 A4 |

UE qIq HA AT FEAT§ | /I 3T
& o, fadat & & wiT gt 9 &
awr fag weF 7 fewwedt @y &,
X 59 3T & fam argl gredT o1
&, 35% fau afz 2z % foar 9@ fos——
FAr FZT AT G T AL g8 0F 1T
HIAT & WIX I X IgT Feaaa AT §——
wgt & faeet 72 & AT €, A4 & UF
g3F AI! F&F AMAT qF A1 947
faq sg, &t SgF AT FT FTASTA A
giadr grir #ix @t & g g 731q
safaq & THTTE &7 g9 AN a7 FA
4T, IFET WOAE gH 9T q FN
FAAAT | T-ATE |
Surr K. C. REDDY: Sir, I have
listened to the debate with great
interest and I feel that so far as the
provisions of the Bill are concerned,
there has been really not much of
criticism, though some suggestions

| have been made. I shall come to them
| later.

It has been natural on the part of
some Members to raise some general
subjects in respect of this Samadhi.
A criticism has been made that the
Government have been very slow to
raise a suitable memorial on this
site and we have taken a long period
of 10 or 11 years and nothing has
been done on this site so far. Well,
this is a very difficult matter and if
I may say so, has been a very con-
troversial issue. During all this period
of 11 years, various suggestions have
| been made from time to time by
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various © eminent people that the
memonrial should take a particular

form, that it should be like this or
that, it should not be like this and so
on and so forth. I would like to say
that considerable thought has been
given to this problem and it is on'y
after a good deal of effort that Gov-
ernment have recently come to a
decision as to what the design of the
memorial should be. All are agreed
that this memorial should not be an
ornate and grandiose thing, a big
structure of granite or any structure
of that kind.
Everyone is agreed on that. There
should be a certain amount of dignity
about it, there should be some sanc-
tity about it, some symbolism about
it; something which is in tune with
the ideals of Gandhiji and it is, keep-
ing these main objectives in view,
‘that the Government Iinvited the
architects all over the country to sub-
mit their designs. It is true that, as
Mr. Malkani said, there were some
designs which had been prepared by
some- architects. Those designs were
examined and whatever the voting
was in the Committee abouf if, ulti-
mately it was considered that we had
to invite these designs from a larger
number of people. The Institute of
Architects said that a notification
should be issued, that designs should
be invited from a larger number of
people and about 100 designs were
received and all these designs were
placed in the Exhibition Grounds {or
a long time and if I mistake not, a
notification or a circular was issued
that these designs have been placed
in the Exhibition Grounds and such
of the Members of Parliament as
would be inclined to go and see these
designs were welcome. Some Members
of Parliament did go there.

Dr. R. P. DUBE (Madhya Pradesh):
“Where?

Sugr K. C. REDDY: In the Exhibi~
tion Grounds. Some Members of Par-
Yiament did visit and see these designs.
Even now it is intended to place this
design particularly, which has been
chosen now, in the India Exhibition

AN
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1958 and I would invite such of the
hon. Members who feel the urge, to,
go and see that. Even in regard to the
present design there is some contro-
versy about it. Some feel that
it is an appropriate design, In fact
if T may quote the Prime Minister’s
words, he said in the Lok Sabha when
this Bill came up for discussion there:

“l feel that, personally, speaking
for myself, it is a suitable thing
which will not hurt, if I may use
the word, the chaste memory of
Gandhiji by some unjust or ornate
design”.

So all these designs were very care-
fully examined and all the Members
of the Cabinet went there and saw
this design. Others also were asked
to go and see the design and it was
after a good deal of consideration that
the design has been ultimately appro-
ved and it is intended to be executed
during the next few years. It will
take 4 or 5 years, I believe, for the
work to be completed there at the
site. It has to be done in phases, and’
it has to be done very gradually so
that the atmosphere of the Samadhi
there is not unnecessarily disturbed
and it should not in any way prevent
people to go there in the normal
course. I think that if we keep in mind
the very delicate and controversial
nature of this matter, in view of the
very controversial opinions about the
nature of the design, etc.,, the time
taken has not been unduly large. In
fact the Government did not want to
do something in a hurry and repent
thereafter. There was no particular
urgency about it. The idea was not
to put up a grandiose thing but some-
thing very very decent and dignified
and ultimately as I have indicated, we
have selected the design and I hope
that when it is completed, it will be
a fitting one for the memory of
Mahatma Gandhi.

A point has been made about the
name of the Samadhi. The mname
Rajghat Samadhi has been there dur-
ing the last 11 years and it has come
to be known all over the country and
if T may say so, even outside the coun-
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[Shri K. C. Reddy.]
try. I don’t see any particular appro-
priateness for changing the name at
present to that of Gandhiji Samadhi.
This matter was also raised in the Lok
Sabha and there the Prime Minisier

said that there are certain sentiments .

1oday attached to this name which
has come into vogue and there is no
particular compelling reason to change
that name at present.

A point has been made that the
nominated element is too excessive in
this Committee. In fact some Mem-
bers have expressed, though not here
but in the Lok
should be no elected element at all on
a Committee of this kind, that it would
have been far better if all these peo-
ple had been nominated to this Com-
mittee as it was contemplated in the
original Bill.

Surr BHUPESH GUPTA: It depends
on who nominates.

Surr K. C. REDDY: It was said that
to serve on a Committee like this the
appropriate persons who would be
very useful would not ordinarily
come forward to stand for election
and the nominated element may as
well be retained. It is for the first
time that we are introducing the
elected element so far as this Com-
mittee is concerned and we would
like to see how it works. For example,
a suggestion was made by one Mem-
ber, Shri Govinda Reddy, that there
should be a representative from the
ruling party and a representative from
the Opposition. This is a very novel
suggestion that has been made. I have
not come across any such suggestion
till now. Where is the need for the
ruling party to be considered separate-
ly and the Opposition to be consider-
ed separately for serving in a Commit-
tee like this? I cannot understand it.

SHrr MULKA GOVINDA REDDY:
Not particularly on this Committee.
Generally speaking in those commit-
tees on which a representative sits
from this House, if it is one, it is
generally the ruling party that is
represented. If it is to be two, oppor-
tunity should be given to the Opposi-

Sabha, that there |

|
|
|
|
|
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tion party also but with regard to this
particular Committee, I did not men-
tion it. It was a general remark.

Surr K. C. REDDY: I am not con-
vinced about the stand taken by the
hon, Member. In fact I feel that there
is no need to consider, on a Committee
like this at any rate, representation
for the ruling party separately and
representation for the Opposition sepa-
rately. There is no question of Oppo-
sition party or the ruling party in a
matter of this kind. So, I don’t think
there is any need for increasing the
elected element at this stage. Sugges-
tion was also made that we might
increase the number from 3 to 4 and
reduce the nominated element. As I
hinted earlier, let us see how this pro-
posed reconstitution of the Committee
works for some time and if there is
need to change the composition of the
Committee, and introduce a larger
elected element, it is always open to
the Government to bring forward an
amendment at the appropriate stage.

Certain suggestions have been made
about the mamtenance of the Samadhi,
the keeping of the surroundings clean
and matters of that kind. Also, it has
been said it would have been better
on my part if I had given some indi-
cation as to how this Committee has
been working, and there were some
criticisms and observations made that
this Committee was not doing satis-
factory work. I must deny that alle-
gation and say that this Committee
has been doing very good work and
very eminent persons were on this
Committee. The late Shri Devdas
Gandhi was there on this Committee
and certain close associates of Gandhiji
have been members of this Commit-
tee. Kakasaheb Kalelkar has been a
member, so also Shri Nair, a Member
of the Lok Sabha, and Shri Brij
Kishan Chandiwala and Shri Lakshmi-
das Purushottamji and others—people
very closely associated with Gandhiji
and eminent in their own right have
been members on this Committee.
They met regularly and did everything

necessary in order to maintain the
Samadhi in a proper and fitting
manner,
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Sur1 N. R. MALKANI: Is the hon.

[ 19 SEP. 1958 ]

Minister not aware that Shri Devdas '

Gandhi himself said that much could
not be done because this Committee
was there, that they could not do much
in the matter of good sanitation and so
on? B

Surt K. C. REDDY: I do not under-
stand what the hon. Member means by
saying that things could not be done
because the Committee was there. I
did not quite follow his observations.
The Committee has been entrusted
with this function

SHrr N. R. MALKANI: Have you
seen in what an abominable state the
surroundings are?

SR K. C. REDDY: Only yesterday
morning, I was there and I went round
the whole Samadhi ground with the
Chairman of the Committee. There
are certain things which ought to have
been done and there are certain
improvements to be effected and these
matters are receiving the attention of
the Committee. Government also is
keeping in close touch with the work
of the Committee. The Committee has
done very excellent work. There may
be something more to be done and
certainly they will address themselves
to this very necessary task and I have
no doubt that they will discharge their
duties satisfactorily.

SHrIMATI SAVITRY DEVI NIGAM:
‘What about the slum that is coming up
there?

SHr K. C. REDDY: I am coming to
that. My hon. colleague the Minister of
Health is certainly aware of the
existence of the slum in that area and
we are anxious that the slum should
be removed. There is also some storm-
water drain and sewage water also
entering there. There are -certain
schemes and certain proposals which
are under consideration and which
have been sanctioned and when those
.are implemented, I hope that some of
these defects would be removed.

I do not think it is necessary for me
to add anything more. I hope this
Bill will be passed unanimously.

|
{

|
|
|
|
|
|
|
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Surt DEOKINANDAN NARAYAN:
Sir, one information I would like to
have. Is it proposed to have a prayer
hall constructed there? .

Surt K. C. REDDY: No, there is no
proposal to construct a prayer hall as
such.

Mr. CHAIRMAN: The question is:

“That the Bill to amend the Raj-
ghat Samadhi Act, 1951, =as passed
by the Lok Sabha, be taken into -
consideration.”

The motion was adopted.

Mr. CHAIRMAN: Now we take up
the clause by clause consideration.
There are no amendments proposed to
clauses 2 and 3.

Surr BHUPESH GUPTA: Sir, I have
an observation to make on clause 2.
It is true there is no amendment but I
would suggest an amendment which
the hon. Minister can accept. It will
be a very simple amendment and
it can be done with the permission
of the House. You know last year
there was an amendment about the
Speaker nominating the Members. I
would, therefore, like here to put this
distinctive mark on it from this
House showing our attitude with
regard to these matters of elections
and nominations, that we are not
absolutists in this matter. Relatively
we give them the go-by. Our amend-
ment will be to sub-clause (d) of

clause 2. After amending, sub-clause
will read like this:
“(d) three members of Parlia-

ment of whom two shall be elected
from among themselves by members
of the Lok Sabha and one shall be
nominated by the Chairman of the
Council of States.”

I will give the reasons why I am sug-
gesting this.

Mr. CHAIRMAN:
Does the House give
move this amendment?

Severar. HoNn. MEMBERS: No, no.

Mr. CHAIRMAN:
They have rejected it.

Not necessary.
permission to

There you are.
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SHr1 BHUPESH GUPTA: But,
Sir,

Mr. CHAIRMAN: That goes. It is
all over.

Surr BHUPESH GUPTA: 1 shall

speak at the third reading stage.

Sur1 V. PRASAD RAO (Andhra Pra-
desh): I hope the same democratic
spirit will be displayed always.

Mgr. CHAIRMAN;
amendments

So, there are no
to clauses 2 and 3.

Clauses 2 and 3 were added to the
Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill,

Surr K. C. REDDY: Sir, I move:

“That the Bill be passed.”
. Mr. CHAIRMAN: Motion moved.
“That the Bill be passed.”

SHrr BHUPESH GUPTA: Sir, I am
very sorry I have to speak, because
the House did not allow me to move
my amendment. Let there be no mis-
understanding on this score. What I
want to convey to the House is that I
do feel that this Committee should
undoubtedly be a non-party, good com-
mittee, where things could be handled
in a proper way and in the proper
spirit and I think, Sir, in our present
set-up, it is very right to have this
nomination always, invariably.

SHr1 V. K. DHAGE: What?

Surr BHUPESH GUPTA: That is
what I feel. In our present set-up,
therefore, I suggested that as far as
the member from this House is con-
cerned, it may be left to the Chairman
to nominate him. That was my sug-
gestion, Anyway, it has not been
accepted. I hope that mutual consul-
tations would take place before we
propose a person for being elected. We
should, as far as possible, get him
elected unopposed, and unanimously.

[Mr. DepuTY CHAIRMAN in the Chair.]

|

-
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With regard to the other items, 1
can’t say much. I do not think it is
very good on the part of the Minister
to have been so complacent about the
matter. Undoubtedly, very eminent
persons have been associated with this
Committee. Yet it is also the fact that
there has been some kind of a feeling
that probably things have not been
properly handled, that things might
have been quickened and all that. This
should be taken into account. And
when my hon. friend over there sug-
gested that somebody should be from
the Opposition, it was not from any
partisan outlook that that suggestion
was made. We should all sit together
in order to discuss these things so that
all sides are taken into account before
we evolve some schemes. This is all
we meant. I hope, Sir, that this will
be kept in view.

Dr. R. P. DUBE: Thank you. If
man, the hon. Minister said in his
reply that this scheme would take
another four or five years. Sir, eleven
vears have already gone by and if it
is to take another four or five years,
a man like me, cannot be sure if he
will be alive o see it. So T would

request him and this Committee to
apply their mind to expedite the,
matter. Since the model has been

selected and they have approved the
model, they should try to hurry wup
the matter and let it be completed
soon.

Dr. W. 5. BARLINGAY: Wish you
long life.

Dr, R. P. DUBE:Thank you, 1If
wishes were horses. beggars would
ride. But wishes are not horses. So

my only request is that if it could be

easily arranged and manipulated, it
should be completed as early as
possible. Five years is a very long

time, I think.

Surr V. K. DHAGE: Sir, I will not
take even one minute. I find—not
on this occasion alone but on previoug
occasions also—the question has been
raised that there should be consulta-
tions whenever nomination or election
to a committee is made. I wanted to
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say this before, but I shall do so now,
that the convention in this House has }
been of a different nature altogether.
I know with regard to elections to '
committees there has been consultation
with Congressmen and the Opposition ’
and it is with mutual consultations ]
that nominations have been made. |
And generally there has been no
election so far, in the last six years
that I have been a Member of this
House. Therefore, it is not as if there
have been no consultations and the
principle that a member should be
from this party or that party has not
been followed in this House. I think
it 1s up to us to allow this convention
to go on and I think these remarks
were not necessary here.
)
l
|
i
}

Surt H. P. SAKSENA.: Sir, I simply
want to thank my hon. friend, Shri
Dhage, for the clarification he has
given.

Suart DEOKINANDAN NARAYAN:
In a year some ten to fifteen times
public prayers are held on these
grounds. So I would request the hon. :
Minister to have a public prayer hall
also constructed there nearby so that .
the public may be able to avail of it. !

- Surr K. C. REDDY: Sir, the ques-
tion has been asked as to why sucn |
a long period like four to five years
would be required to build this new
memorial the design of which has |
been finally approved. We have been
advised, Sir, that it would not be
possible to do it in a shorter time.
The work has to progress in such a
way as not to put any obstructions in
the way of the people who want to
go to the Samadhi and pay homage to
the Father of the Nation. So, it has
to be taken up bit by bit. The work
will begin first of all on the south
side. After that is completed, we will
take up the north side, then the
eastern side and finally the western
side. We cannot take up the work on
all sides all of a sudden, dislocate the
whole thing and build in a hurry.
There are considerations like this.
The idea is that there should be a
sort of mount erected, sloping !

[ 19 SEP. 1958 ]
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gradually. Earth should be put there
and this has to settle down. This
will take some time for settling down.
Such technical considerations are also
there. I assure the hon. Member that
no avoidable delay will take place.
While expediting the construction of
this Samadhi to the maximum extent
possible, 1 cannot give any assurance
that it can be finished before the
period that I have indicated. This
reply 1 am giving on the advice of
our technical people.

With regard to the prayer hall, Sir,
the idea is to have an open-air-prayer-
hall. The intention is not to put up
any elaborate structures and buildings
near the Samadhi. If that is accepted
the question of having a prayer hall
near the Samadhi, I think, will not
be proper.

Regarding the conventions to which
Mr. Dhage referred, that has been the
practice of the House. It is for the

. various parties in the House to consult

each other and to see that someone is

nominated to the Committee wunani-
mously,
With regard to the observations

made by Shri Bhupesh Gupta, per-
sonally I would not have been averse
if two Members ‘had been nominated
by the Speaker and one by the Chair-
man of this House. There is no
fundamental principle in this so far as
I am concerned but it was felt that
we might introduce the elected ele-
ment to some extent. It was also
felt that this House and the other
House, the august Houses, could be
trusted to elect the proper persons
to serve on this Committee. It is
under these circumstances that the
provision has been for three Members
of Parliament to be elected by both
the Houses in the proportion that I
have indicated.

I do not think it is necessary for me
to say anything more.

Mr. DEPUTY CHAIRMAN:
question is:

The

“That the Bill be passed.”

The motion was adopted.

Ead



